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o

as the Hon. Health Minister has stated
tha( he will be before the House tomorrow
again and ag there is quite a heavy busi-
ness before the House today, including
eight morc speakers on the Calling Atten-
tion and then another statement, I
think we reserve the clarificatiors for
tomorrow.

SHR1 SUKOMAL SEN (West Bengal) :
Are the discussions still going on?

THE VICE-CHAIRMAN (SHRI PA-
WAN KUMAR BANSAL): Yes, yes, the
discussions are still going on and he has
given a definite date for tomorrow.

SHR1 NIRMAL CHATTERJEE (West
Bengal): Sir, we have very great res-
pect for the Hon. Minister, but I am not
sure that when he says that it will be
tomorrow, a definite date, it will got hc an
jndifinite one, bwcause last timg also. ...
(Inferruptions) ... ......

THE VICE-CHAIRMAN (SHRI PA-
WAN KUMAR BANSAL) : The discus-
sions are still going on, Let us put off
the clarifications for tomorrow. (Interrup-
tions). Eight more speakers have to speak
or. the present subject and we have an-
other statement thereafter. It is for ycu to
decide. (Interruptions). He will com be-
fore the House with new facts and there
will be clarifications thereafter.

SHRT V. GOPALSAMY (Tamil Nadu) :
According 1o the established practice of
this House, whenever a statcment is made,
the Members have to seek clarifications.

THE VICE-CHAIRMAN (SHRI PA-
WAN KUMAR BANSAL): It is precisely
because of that 1 got up to waive that.

SHRT NIRMAL CHATTERIEE: What
will prevent him fomorrow to say that the
necctiations are at a delicate stage and I
wiil com: vei arain tomorrow for clarifi-

cations? (Inzerruptions).
THE VICE-CHAIRMATNX SHRI
PAWAN KUMAR BANSAL): No, the

clarifications will be tomorrow.

SHR1 ALADI ARUNA alias V. ARU-
NACHALAM (Tamil Nadu) Wwill the
Chair give an assurance that the claiifica-
tions can be asked tomorrow?

THE VICE-CHAIRMAN (SHRI
WAN KUMAR BANSAL)

PA-
: Yes, yes.
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Yes, Prof. Lakshmanna, please concluds
in two minutes now,

CALLING ATTENTION TO A MATT-
ER OF URGENT PUBLIC IMPORI-
ANCE

Agitation launched by the Gorkha National
Liberation front for a separate Gorkha-
land—contd.

PROF. C. LAKSHMANNA : I was say-
ing ihat the West Bengal Government
rightly finds no parameters within which
it can discuss. But the Prime Minister st-
rangely savs, if the West Bengal Govern-
ment considers it as anti-national, let them
do suincthing. What does it mean? What
doss it mean. 1 do not understand. The
West Bengul Government had sufficiently
tried to prove that the various pronoun-
cements made by Subhash Ghisingh and
the actions taken by him tended to be
anti-national, Once it is anti-national, it
is not for West Bengal or for Tamil I\‘Iad'n
Government or Assam Government, it 1§
for the entire country to act against it. I
would like to ask as to why should the
Guvernment of India not act.

SHRI H. HANUMANTHAFPPA '(Kar-
nataka) : If somebody commits a crime a
Andhra Pradesh, how will the Centre act
(Inferruptions).

PROF. C. LAKSHMANNA : Do yf)‘l
sreak with the permission of the Chair?

" Let me continue, Therefore, Sir. there i°

ne point ia saying—be it the Primz Min-
ister or anvbody—that the West Bengal
Government should act on it. T demand
that the Government cof India, much
more so the Prime Minister, should act
on it.

Sir. we have boen saying that wherever
there is violence, wherever there is ten-
dency or a threat against national integ-
Tivy and nationa! honour, and so on, peo-
ole  should act. If people of West
‘P al. even in Darjeeling District, act
ariintt such forces, immediate you co6n-
d‘cmﬁ them as CPI(M) workers indilying
in violence along with the GNLF people.
What is this logic? Are we clear in our
mind when we say that whenever there is
any fissiparous tendency or threat to na-
tional integration, people as a  whole




(M), the people of Darjecling
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should come forward? Jf that is the case,
we have no right to equate what has been
doie by the GNLF and what was doae,
puﬂaps by those whom you call CPI

wh> have stood against these forces.
Therefore, T would request he Home Min-
istcr to- cooly think about it and come
foiward with concrete suggestions and a
coucrete plan of action by which this vex~
inz problem can be solved; otherwise, if
vour Government or the party tries to
make political capital out of it, I think
ihey will be the omes who will have to
suffer the most, and for that, unfortuna-
tely, the country has to pay a price and
we will not allow the country to pay any
price for the fault of anybody, however
big he may be,

THE VICE-CHAIRMAN (SHRI PA-
WAN KUMAR BANSAL): Shri Nagen
Saikia, not here. Shri Aladi Aruna. -

SHRI ALADI ARUNA alias V. AR

UNACHALAM : Sir, Gorkhaland move- -

ment under the leadership of Mr. Subhash
Ghisingh has caused great concern to the
Government, both at the Centre and the
State. Open heartless massacre, - killing
and arson have become the order of the
day in Darjeeling District, Kalimpong and
Kurseong area.. The clashes between the
volunteers of CPI(M) and GNLF  have
become unchecked and uncontrolled.

The basic fssues of the problem are:

(1) How the Gorkhaland movement,
once totally failed to inspire the public,

has smerged a big force recenfly chall- -

enging the integrity of West Bengal;

(2) What are the genuine grievances
of the Indian Nepalese?

(3) What has been dope so far by
the Centre and the State to  redress
their grievances;

“ (4 What are the major demands of
the Gorkha National Liberation Front;
and

(5) Whether the movement is aath
national and divisive,

Most of the partlﬂpants so far dealt
with these issues elaborately with  the

District
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best of their ability and I would like to

add somethmg more from an objective
point of view.

(The Vice-Chairman (Shri G. Swaml-
pathan) in the Chair) :

I am not unjust to say that some of
the grievances of Indian Nepalese are
genuine, As per Indo-Nepal Treaty of
1950, Nepalese from Nepal have privileges
in the matter of property, trade, employ-
ment, movement, etc,, except freedom of
franchise. These privileges have  caused
concern greately to Indian Nepalese due
to absence of an agency to regulate ths
privileges in a proper manner. Under the
guise of expelling the Nepalese of Nepal.
Indian Nepalis were deported in trucks and
were left by the Government of Meghalaya
at the Assam border Khanapura. It was
strongly opposed by the Government of
Assam. The then Government of Assam
and the Government of Meghalaya joined
together in pushing out the Indian Nepalis
at the Assam-Bengal border causing grave
trouble to the Government of West Bengal.
During the year 1980-—85, the Govern-
ment of Meghalaya expelled 6,481 Indiam
Nepalis.  In January, 1986 along, it is re-~
ported that 10,000 Indian Nepalis were €x-
pelled by the Government of Meghalaya.
They have been treated like illegal immi-
grants of Bangladesh. It is true that the
Nepalis elsewhere in the North-West: have
the problem of political identity. The ex-
and
Assam engendered outburst of violence jn
Darjeeling and other areas.

To6 remove the impediments emerging
out of this confusion and conflict, the +vs-
tem of restricted area permits was intro-
duced in 1976, but the scheme was not
honestly and sincerely implemented by the
Government. Consequently, Nepalis were
subject to harassment by the police. They
have been deprived of their property, pri
vileges and emvloyment. Tt has been ac-
cepted, it has been confirmed, by the Gov-"
ernor of Punjab, Shri S. S. Ray, that ‘Our
hill sisters and brothers had genuine grie-
vances. If these had been sincerely looked
info, a sea-change in the hill sitnation
could have been brought about. ‘Some of
mv friends may disagree with this state-
ment of Mr. S. S. Ray. But this has also
been confirmed by a non-political persom .
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of Darjeeling area; Mr. John Ghose, the
anglican Bishop of Darjeeling District has
cxpressed the same view. He says  “I
would say, there we genuine grievances.
Nepali people have been exploited in
North Bengal, They have no job oppor-
tunity in the area. Economically and cdu-
cationaliy, it is backward™.

Therefore, T would liks o know, what
has been done to remove iheir grievances?
Why is the Government xot serious in jm-
plementing the schemc of restricted area
nermiiz, which is mostly rasnonsibie for this
siate of affairs?  The major demands of
e GNLF are: (1) a separate State of
Gorkbisland (2) Inciusion of Nepali lan-

22 in the Highth Schedule of the Cons-
dion and (2} Abrozation of ariicle 7 of
the Tndo-Meval Treaty of 1950.  Sir, this
_problzin has besn n buraing one for a jong
time.  The demiand for Gorkhaland was
vaiced [n 1907, A memorandum was sub-
mitted to the British Government in 1997
o =ot up o separate  administrative  unig.

The All-India Gorkln League put for-
ward the samz demand in the year 1943
In the year 1953 three =lternatives wore

suzgesied in the meamorandam submittad
Pandit Nehru. (1) The .listrict shou!d be
administered directly bv tha Centre 25 a
separale unit (2) A senarate province be
sct v comprising the District of Darieeling
ang neighbourine areas £3) The Tistrict
of Darizeling with a section of Jalpaiguri
b~ included in Assam.

Sir. if youo go into the history of the
Gorkhaland movement, vou will see ihat
there has been consistency in one thing,
that the Gorkhaland movement has alwavs
heen against West Bengal.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): I would like to re-
mind the hon. Member that he has taken
more time. He should conclude within a
mimte or two, please.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: The Government of
West Borigal got annoyed and irrigated.
They passed a unanimous Resolution con-
demning this movement in strong words as
anti-national, divisive, anti-State and anti-
people. But my pertinent question is, who
were responsible for the dissemination of
the idea of a separate State for the
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Gorkhas?

issue,

Sir, this is the most important
1t 1 am (o say, it is none other than
the undivided Communist Party of India.
{(Inierriptions). The Communist Par'y of
In.tia supported this movement, encouruged
this movement. (Inferruprions).

THi: VICE-CHAIKMAN (SHRI G.
SWAMINATHAN):  Allow the Member
o spoak. Whatever vonr wanted to say
vout have already said. e has ;ot his own
vight to say. (Interruniinnsy.

SHIRT ALADI ARUNA
ARUNACHALAM: T oam  speaking ou
ncis, on histori The Commiut-
ist Paity of India supported this movem it
and escouraged their causes i 1947, Con-
rads Ratanlal Brahmin and Ganesh Sub a,
the important leaders of Darjeeling distrizt,
have helped this movemeni., With the ; :¢-
mission of the Chair. T would like 1o
quote.r In ‘he opinion of the Chmm ot
Party of Tadix the district Darizeling be-
longs to Gorkhas and it is their homeland.

alias V.

el facts,

SHRT GURUDAS DAS
Wharefiom are vou quoting?
roint of order. (Inferruptions).

THE  YVICB-CHAIRMAN (SHRI .-
SWAMINATHAN): The hon. Msmbe: s
on a point of order.

SHRI GURUDAS DAS GUPTA : My
point of order is, when the hon. Mer !>
refors to some  quotation, the Members
have (he right (0 know the source. Oher-
wise. T can attribute that it is his owe
concoction,

GUT a2
Sir, [SIE 8

SUR] ALADT  ARUNA alias V.
ARUNACHATLAM: This is an auth-atl=
cated document. It is from the ‘Deccap
Heraid® dated 17th August, 1986 publi<hed
from Bangalore.

SHRT GURUDAS DAS GUPTA : How
can the ‘Deccan Herald’ speak for the
Communist Party?

SHRT ALADI ARUNA adlias V.
ARUNACHATLAM: T can give onc more
picce of evidence. Tt has been clearly
stated in the ‘Week’ dated November 7-15,
1986, and I quote:

“One thing has guided our decision to
launch the campaign for a free Gorkha-
sthan in a free India, rejecting all o'her
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(Sbri Aladi Aruna alias V. Arunachalam]

plans of other parties, including yours;
the recgonition of the fact...”

This is the letter written by the Com-
munist Party of India to the All-India
Gorkha League, which was clamouring tc
merge Darjeeling in Assam. This is the
May 9, 1947, letter.

SHRI GURUDAS DAS GUPTA : It is
an absolute concoction.

SHRI ALADI ARUNA gqlias V.
ARUNACHALAM: Al right, I take the
challenge. T am prepared to prove it. Are

vou prepared to acept the chalenge? Of
course, your bosses have now changed
their views, but. .. (Interruptions).

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): T would request the
hon. Member to sit down. Mr. ~Aladi
Aruna, yvou please proceed.

SHRI DIPEN GHOSH: He also wanted
a separate Tamil Nadu... (Interruptions).

SHRI ALADI ARUNA glias V.
ARUNACHALAM: Sir, I am very frank
in my views. Under the leadership of
Dr. Anna we asked for secession but in
1963 we gave it up. 1 honestly admit it
but vou are coward to admit any change in
your views. You are not prepared to ac-
cept anything. That is why T am disclos-
ing.. -

SHRI GURUDAS DAS GUPTA: Tt is

absolutely false. I demand that it may
be sent 10 the Privileges Committee.

alias V.

SHRI ALADI ARUNA
ARUNACHALAM: T am prepared to ac-
cept it. Let them decide it.

SHRI GURUDAS DAS GUPTA ; I am
on a point of order. Then hon. Member
is quoting from concocted stories and re-
cords. It is not only false but malicious in

cencoction, Therefore, T request the hon.-

Chair to send it to the Privileges Commit-
tee.
THE VICE-CHAIRMAN (SHRI G.

SWAMINATHAN):
privilege, you can give a separate notice.

Please hear me....Yon please hear me.

The hon. Member has got every right to
quote and the Member has got every right

to ask for the source. And he has reveal-

ed-the souree, - ‘ i

If it is a question of

[RAJYA SABHA ]
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SHRI GURUDAS DAS GUPTA: But
the hon. Member has no right to misquote,

THE VICE-CHAIRMAN (SHRI G,
SWAMINATHAN): That is your version.
Suppose he has given a false quotation,
IO{normw you can take it up separatsly. But
you cannot interrupt like this, When you
speak you can say whatever you like. And
I would request the hon, Member to con-
clude. ’

SHRI ALADI ARUNA dlias V.
ARUNACHALAM: The political party’
which at that time was advocating the idea
of a separate State for Gorkhas has comse

268

forward now to change the policy. I wel-

come that. That is a separate thing. But
at the same time it is dubbing the move-
ment as anti-national. I want to remind
them that the leader of .the Gorkhaland
movement has repeatedly stressed “we want
a separate State within the Union”., Mind
you, within the Union. Then he has put
it in a nut shell: “we want a separate State
within India, but outside of West Bengal”.
So it is a fight not against India but against
the West Bengal Government. That is the
reason why they have got irritated; nothing
more than that.

SHRI NIRMAL CHATTERJEE: Does
it not remind you of similar incident in the
case of Punjab, how it started and how it
developed? ‘

SHRI ALADI ARUNA alias V.
ARUNACHALAM: You ask those peo-
ple. T am not always for regionalism.
(Interruptions). -

Now the hon. Prime Minister has dec-
lared that Gorkhaland movement is not
anti-national. It is based on the policy of
Pt. Nehru of unity in diversity. It is a
political wisdom. I appreciate and support
his statement. I am proud of his asser-
tion. At the same time he has definitely
refused any further division of West Ben-
gal. He has clearly stated that. /And he
has raised his voice against violence. Des-
pite all these things you are criticising the
Prime Minister. Your criticism is unwise,

‘unwarranted and politically motivated.

Sir, I would like to ask the hon. Minis-
ter two questions. Is it mot possible to
modify Article 7 of the Indo-Nepal Treaty
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of 1950, though it is not necesary to re-
move the Article as a whole. Number
two, while a dead language like Sanskrit
is included in the Eighth Schedule... {({n-
terruptions) . . . Yes, it is a dead Janguage
and that has been accepted by men of let-
ter. When a dead language like Sanskrit has
been included in the Eighth Schedule of the
Constitution, what prevents you to include
the Nepali language in the Eighth Schedule,
which is spoken by more than 6 million
people. Why can’t it be included in the
Schedule?

SHRI DIPEN GHOSH: Not 6 million,
but 6 lakh.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: 1 do not know the
figure., I thank you for that. These are

the questions for his clarification.

st miEaAr FRR (4217) @ wIA-
T8 TLIAENT WEIEH, WS ZH ?fﬁrr
TF FIT §Y 4TI AAW ¥ 30
Tt w7 13 § By e ?rnrv'na'
T8 A AT mr:r Ay S99 ¥ T
HE HIA F drq?f fegqta wyoT kAl
ware FRuT g 1 @y gH HaE eAIT 3
5 garer ggrews wrER g, (9E-
Fad TrsidfaF g7 &, Fw ML ATaT §
TAT-FAT TS g7 @qrF
apY § 1 A e B wrana gar
2 ATEA, Ty A T3 W1 E
WA TAH qa T HIY T2ag § Fgl-
“a feeling of neglect, a feeling of be-
ing left out of socio-economic devﬂop-
ment process” ¢
qg MATAT F aSEaw § g
4.1\' ITIT ST AT, BT
fayze gnyr qgwr Oa wra 2
qITE A rﬂ’ Far ArG WP Aqg
37 *:rm ATET T W A 4R
qrqAr g F f 71 37 @i & fagar
Tt DT ATy A7 AL g€ WAy
7IETAT '*“*mg T2 g 1 fmaw ¥y
fr WIATE 07 AT zﬂa NI, AZH
a1t f5a0 75 9¢ AT ar@r q;ﬁ
wi3AIe fada I AT 9T 2w g,
IXETTAIT F AT TZAZTE L UF
fam d B 742 R @ A7 S qUET
srRear ¥ frsd 37 wra qw AR SN
g § wiaT 230 2 0 Afustw widy 7
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ST @A W@iog SEF &I 53
AT WE  qUaIE " F
g ST %g Biaw WE TIFL L qE-
g o P dr a9 7 354 & A s
AW H AT TRAT AT AT § Al ag
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qTF T5AT E | TAF TIMELA gA
FET AT AT E 1| gL HAT A
T8l g fo

..adopt peaceful and democ:atic
methods for the redressal of the zenuine
grievances of the people.”

# WA 7 A4S 7 G AraAr Agar
6 Fur 3w § 37 G1Al W 3y IFICH.
TR FT AR gHr § o9 g%
fea; a wiv wifaqer w7 20 5w oW
TEAE a1 Gk FLHEIT T AIAr 20

m:r 1 fator &g goit a7 99 “(MH arr
30 & A A St A HI3
T 57 Vo fe F1T &0 wad grads 9
{4 N7 FIq FAT IGH (70 9. g
& AMM w1 gqAr sfeagrd &A1 U
a1 gwivn e sfagtd ug aww § &
FaT NAT FT aﬁ‘re 04 agr gar @
Wi HIEET § 78 rrgl EAGRI T
g9 e i GRS g}ar T HE
Fe FYGIT &7 T g & T aw
FIE 1T 4T | 3AFT A w7 wiFAr
§fgar 7 TIfT I@T w9 ST G )

YO w & grae (9o 3, 4 &t
FT IATRIT L@AT ATZAT | T
T & ATARIL HIZT KT IR AT
9T ) ST 92 qTET H I a1 39F I
wEl g0 A AT H 9Ey Ay srwen
gaT | SR e oA A fes
g =T a=§ | o d T § T AT,
TAAT HEAT A UG %sa garar & fa-
Qe TAT T HITETL qIZT &HT -
FIIR TIE FULT A i faar o< fgar
TJeHRGT A AR 5T 9 T 9%
TE T T TE WARI KIZF 91-
qu:vra AT YAALGT foat w1 AT
F Qv s g %g?r % a fF gn
TRFT TIMEF T8 E ) gw T &
TAT AAT | A T F U G-
dlar fear war | (saqaw) waw-
q7 WIGT LFICTAT F NIGTL 9T /I A
TR A F F faar g

IH WG T FRAT gar 1
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=t a1 g
g7

# w&aﬂ AT § § WU -
iﬁas qel g \

Y T gARANTT 9T

SR G L aqﬁ kY

ufgdy

oft sifeet AT § SEl @R
_qg AT oW ¥ wiag fwat gd@ &
:ﬁm am qgEAT L T AR AN

gt &
#f\ ga7 fag : SEH ag A R

sil-afradt ®M1T: 9 w“r%rﬂafm
fadt ifafesar qUE ¥ T w1 aET
agt e e d warel 9 &

off g2y feg . GM AT Eg € & a9
T 5% |G § T ATEIL g
I TE gAT 9T ]

st atfeaell [T 6T aF q
R QT ¥ aF aF J ar aEt | =
TR oA Y gmaAe fAara y aF
M IgRamsr ge s a #
FAA1 g FRAT AT E T frad aul

g1 & fastem =1 a‘ar’@rgzﬁt SLC

fay w9 ¥ FiEEgTEE WHeHE A
frar M THF W TF A1QENT
T IW ¥ fF w9 20 W a5 Sy
FIIE O T AIT I1F 1 KL &
o TF FeET AUST F THEA § q gEL
T U FAT F41 9E1 F TFA AL
A eaferd AAWT § B gw"
& Ifwe #1 ﬁmmr & gRaAl ¥
gafrarg 1 3 A iR W
20 T IS A & A1 g7 AT T qEHd
¥ SrazigsyEl & oS-
ST HEIGA, HITSH [IEaq & 7T &
- o g w5l S § e s Argan
gﬁﬁé‘srﬁqaﬁaraﬁmvsmaa v
qrfERT geg & M7 sqrA T, arewr-
Fifrr gfoemi = zﬁ'rarm;ra '
2w Fi @r-q?rrag'%a qr N wwaAr
WR eI I3 § | AT W
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F1 1947 § quAlGr F & TS 9 &
oWET W@ & ST FRU A
LGOS LA 1
FT gH HA9Y GidiaT vew & fo¥ Sw
F1 AT WA AEH | 7 AU

R & R EF 0T ;W FY WHRAT K

qiear =iy« ag wfafas ¥ fea-
fer mrge @ gwar § M FEW qX A
AT FT qHT & 1 TEH FG I
fF

“Government of India are opposed to

the division of West Bengal and have

" categorically rejected the demand for a
separate State of Gorkhaland.”

rg“i%r 7g FEIE | FWAIL W
LEl T HE E TZERT 41 a9
%1 LEl zrra AR gcrara q 9w wAy
gt T o fE NE GH A 3 TEgT
Hofrmadi o | Sg @ SRy
SREESIERIR R IR TR CE K A
fr wrgrt § gfww =@ sidl w7
7 # AT N agi § wera“r CE
THAFRILT | 0 7 faqfaee 105 § <o
TH AFIT F° Floml & Seargs fu-
war § 6 T 58 NI F TH F A
g AT weE W7 g W H g &
TE A S TH FILH HUAT T FOTE |

- THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Please conclude,

SHRI ASHWANI KUMAR: I have just
begun, Sir. 1 will take three to four
minutes more,

THE VICE-CHAIRMAN (SHRI ‘G.
SWAMINATHAN): It is 5-30, Sir.

‘SHRI ASHWANI KUMAR: 5-30 is the
statement. FEither you should not have
called me or I will take three to <four
minutes more and then the Minister can
make his statement or you can bifurcate.
I request you to allow me to speak for
three minutes and the Minister can speak\
I think 1 will proceed. '

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): So many hon. Mem-
bers want to have clarifications on the
statement of the Minister of Civil Sup-
plies. Can we take it at the end or now?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES
(SHRI H. K. L. BHAGAT) ; My statement
is just one minute statement. It is an-
rouncemen; on sugar price.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Your statement is a
one-minute statement, Sir. But there are

nine Members who want to ask for clarifi-
cations.

SHRI H. K. L. BHAGAT: Then take it
at the end. Take it afterwards.

THE VICE-CHAIRMAN (SHRI G.

SWAMINATHAN): After - completing
everything we will take it up at the eod,

SHRI VIRENDRA VERMA (Uttar
Pradesh): Iet him make his statement,
why not?

THE VICE-CHAIRMAN
SWAMINATHAN)
given their names,
time.

SHRI ASHWANI KUMAR: My re-
quest is this. Let me finish my statement
in two or three minutes.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): I request you to com-
pl:te within a minute or so.

SHRI H. K. L. BHAGAT : I will comr
plete within two or three minutes.

THE VICE-CHAIRMAN (SHRI G.

SWAMINATHAN): That is important.

That will be taken last after completnig this
discussion.

Y wfvast AT @ AT SU-
guTeTE  WEIEd, gL SAW F1 B
fmglaw%a‘t aifer @ F
Jaret wTeT Ao aTe & Ef@femg
f& durer wmoy £ afgE & 8%
!ﬁﬁm’r‘wfw ST | 98 auy
St W g g A faed Rt
Wﬁ?wwﬁs FOw w7
T¥ 97 Fgf ¥ 1976 F Q¥ AN
& g dmfemt F faee TR
fFr war s SEEr WEE § A
€0 #% fom omam e Ao sEw
AOETC Y | GHA SEw g€ WA W
T F¢ fagr o W SAEr SHFT

(3HRY G,
: Nine Members havs
Tt will take a long
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THE VICE-CHAIRMAN (SHRI G
SWAMINATHAN): The hon. Member it
speaking for more than ten minutes, |
cannot allow more than this.
cinde within a minute.
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SHRI DEBA PRASAD RAY: The Gor-
khaland is the latest contribution of the
Marxist Communist Party to the national
political life. The way the Naxalite move-
ment was born out of the womb of ihe

- CPM politics in 1967, the same way the
_ Gorkhaland agitation has been born out of
the womb of the CPM politics. in 1984,

Recently a document had been circulated -

by the Government of West Bengal, called
‘An information Document’. The chapter
IT of Document says ‘A historical outlins
of the Migratory Movements’. In this
particular Chapter, last para of page 4
says:

'“The native population of the district
did not comprise of population of
Neopall origin. Both the Nepalese and

.o
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the Bengalis came to the terrotory as

immigrants following the development of
tea industry and the expansion of ad-

ministration, There are many other
examples quoting from the pages of his-
tory to establish that Darjeeling never
belonged to the Nepali people and
does not belong to the Nepalese.”

On the other hand, last year on the floor
of the Lok Sabha, the Constitution (Am-
endment) Bill was moved by Mr. Anand
Prasad Pathak? While supporting the
Constitution (Amendment) Bill, he said ia
his speech:

“It is a fact that they have not been
provided with full opportunity to fully
participate in the administration and
developmental activities of the country
in keeping with their distinct language,
distinct culture, distinct habit, manner
and aptitude and other peculiarities
which are distinct from the people of
West Bengal as well as the rest of the
country. :

...“When we go to trace the history of
the demand for autonomy, we find that the
alien rulers had classified those hilly arcas
as excluded and partially excluded area for
a long time and the people were kept iso-
lated from the rest of the country, That
is why there was the persistent demand for
autonomy for the people of Darjeeling to
undo this injustice in independent India.
Ever since the period of Minto-Morley Re-
forms -the people of India have been de-
manding autonomy which was rieterated
from time to time.” So, which history and
which part of the history has to be taken as
a fact? This reveals how history has been
distorted by them from time to time to -
whip up the. parochial sentiments of the
Darijeeling people, which has ultimately re-
sulted in the creation of the Gorkhaland
movement.

1 would like to take.the information
from the various speeches made by them
from time to time. They have always been
very cordial to them. In 1967 and in 1969
election Manifestos and in the 34-poinis
programme, they incorporated the demands
of the Nepali people for the regional auto-
nomy as well as the recognition of Nepalt
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language. (Interruptions) 1 have not inter-
rupted you 1 also expect that you would
not interrupt me,

In 1977 and in 198} the Assembly pas-
sed the resolution requesting the Govern-
ment of India to accept the demand for
the regional autonomy, Mind you in 1967
and in 1969 they supported their cause. la

1977, they passed a resolution, in 1981
again they passed a resolution. Th: period
from 1972—77 when Congress was in
power, 1t Jid not express any  solidarity
with the people of Darjecling. Jt was the
Government led by Siddharatha  Shankar
Ray from 1972 to 1977. 1t is revealed

from the fac! that that Governmenr was
nor actually o favour of passing any reso-
[uiion to get the regional autonomy saic-
riorad in favour of the people of Darjee-
ling. 17 that 5 so. how come the formar
Chi=f Minister of the Governmen: of West
Bengui. Siddbartha Shankar Ray could
afford 10 fight election from Darjeeling os
an Tndependent candidate and poll 78,001
votes in 19847  And those who are always
expressing solidarity with the people of
Darjeeling cannot dare go to Darjeeling
and make any speeches, The gentleman
who has made his speech here has said that
armed guards have to be developed. He is
not required to go with arms. Let him go
_ alone and actually make a speech there in
Chowk Bazaar in Darjeeling and ask people
of Darjeeling to fight Gorkhaland agiia-
tionists. Let him muster this courage, I
witl give him Rs. 10,000, (Interruptions}.
AWl the revolutionaries are expressing their
revulsion in Delhi, Calcuita and in siliguri,
but nohody has got the courage to go thore
and  make speeches. Unnecessarily the
hon. Prime Minister is being blamed today
for the various issues. When Punjab was
burning. the hon. Prime Minister could
take the risk of going to Punjab to address
the people of Punjab... (Interrupiions).
He had gone to Kapurthala, perhaps you
might remember. But Mr. Jyoti Basu, the
Chief Minister of West Bengal has not
visited Darjeeling so far to appeal to the
people of Darijeeling to fight Gorkhaland
issue . He is giving sermons from Calcutta.
Why? So far he has mnot displayed the
courage to visit Darjeeling and make
speaches there. They are blaming the hon.
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Prime Minister that he alongwith Buta
Singhji conspired to divide Bengal. That
is the slogan they ure raising in Bengal to-
day. This is the height of their ungrate-
fulsess. Our hon. Prime Minister has
gone to Bengal recently and given them
Rs. 684 crores for developmental purposes
and ihe Prime Minister has again gone to
engal when the floods broke ocut and
granted Rs. 15 crores for the flood relief
work and not a single wall writing is seen
on the walls of the city of Calcutta expres-
sing any gratitude to the gesture of the
Prime Minister that he has shown to the
cople as well as 10 the Government of
West Bengal. But the siogans are writien
on the walls of Caliutta that ‘we would
prevent the Rafiv-Buta conspiracy to divide
Bengal’. They are the saviods of Bengal
and they are going to protect Bengal from
division!

278

Sir, Bengal wus planned 10 be divided in
1905 by Lord Curzon. Who combated it?

It was Rabindranath Tagore. He led the
agitation movement. Tha Congress partici-
Ard

pated and the conspiracy was stalled.
Bengal was finally divided in 1947. How
it got divided? In 1940 the Muslim Lzague
demanded the creation of Pakistan taking
a part of Punjab and a part of Bengal
Who supported the Muslinm League in
1940? The Communist Party of India.
The Communist Party of India supporied
the demand of the Muslim League in
1940. .. (Interruptionsy. 1 ant not claim-
ing to be the defender of Bengal. They
would bs protecting the cause of Benga!
and they would not allow the division of
Bengal! Well, the hon. Prime Minister has
said very categorically that, T will not
allow (Time bell #ings) Bengal to be divis
ded’. The Prime Minister has also gone to
the extent of saving that, ‘T will not amend
the Constitution to grant regional autoncmv
to the Gorkhaland people. But still they
are actually giving this impression that if
the Prime Minister calls it anti-national,
the problem would be solved tomorrow.
We have not called them anti-national.
Why? Because you have not been able to
convince the Central Government that they
should be called anti-national.



Calling Attention to q

Now, the letter which was written by
Mr. Subhash Ghising to Mr. Buta Singhji
goes on to say, 1 quote:

“We assure the Union Government
and through it the Parliament and the
people of India of our loyalty to india
which is our motherland.”

This js the part of the letter which has
been written by Mr. Subhash Ghising
to Mr Buta Singhji and if this has prevent-
ed the Government of India from calling
them anti-national I will just pose one
question to them. Kindly hear me.
Did you call yourself anti-national in
1942 when you sided with British impet-
ialism during freedom struggle? Did you
call yourself anti-national in 1962 when
China- invaded India and you sided with
‘China? Did you call yourself anti-nation-
al in 1976 when you sought the interven-
tion of Unijted Nations’ Human Righls
Commission during emergency? Did you
call yourself anti-national? If we could
afford to tolerate you on those occasions,
we can also afford to tolerate Gorkhaland
demand for sometime, and  Subash Ghis-
ing for some time hoping that there would
be a political solution to the problem. There
would be a political solution to the problem
and in anticipation, we can afford to wait.
Shri Buta Singh has said and in Lok
Sabha also, he has said that whatever sup-
port the State Governmeént wants, we are
prepared to give to combat the agitation
and at the moment, on the request of the
Government of West Bengal, fourteen(14)
companies of CRPF and two battalions of
B.S.F. have been deploved there. But I
would like to caution the hon’ble Home
Minister as to how Ceniral Govt’s assis-
tance is being exploited by them. You
must take note of this situation. While
speaking on the same issue on 6th of Nov-
ember in_Tok Sabha, Sh. Saifuddin Chau-
dhary, spoke about one poster, “Brave

Gorkha soldiers”. This poster was sup-
posed to have been pasted by the Gorkha-
fand people. “Gorkha soldiers, hear the
news of Darjeeling. Central ,Goyemmcnt
has deployed CRPF personnel in Darjee-
ling to kill our brothers and sisters.” In
the poster, it is said, the Central Govern-
ment has deployed CRPF personnel in
Darjeeling to kill our brothers-and sisters.
What is the authenticity that the poster

~
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was pasted by Gorkhalang people and not
by CPI(M) people? This is how they:

are taking advantage of the s1tu1flon (Fre--
terruption).

28¢

SHRI DIPEN GHOSH: How old are
you?

SHRI DEBA PRASAD RAY: It was
unfortunate that I was not born togethcr

SHRI DIPEN GHOSH: What a dema-~
gogy?

SHRI DEBA PRASAD RAY: We have

tolerated your demagogy throughout the
day. (Interruption)

Talk to the Chair. Don’t look at me,

SHRI DIPEN GHOSH: Sir, he is show
ing his muscles.

'SHRI DEBA PRASAD RAY:

I am not
showing muscles here. I can show muscles
outside the House. (Interruptions). Mr.

Vice-Chairman, Sir, I seek your protection.

THE VICE-CHAIRMAN
SWAMINATHAN):

(SHR1 G.
Please concluds,

SHRI DEBA PRASAD RAY: Sir, this
is how the CPI(M) people are trying to
convince the people of Darjeeling that
police persecution is organised by the Cen-
tral Government. Sir, we are deploying
CRPF and BSF but they are trying to con-
vince the people of Darjecling that it is
Central Govt. who have sent CRPF and
BSF to persecute you. This is how the
Central Government’s assistance is being
exploited.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): T would request the
hon’ble member to address me and not the
hon'ble Member. Your time is up. Please
conclude.

SHRTI DEBA PRASAD RAY: One
minute, Sir. T seldom speak in this House.
They are saying that it is the Central Gov-
ernment who are sending CRPF and BSF
to persecute the people there. This is how
your support is being exploited. One point
I would like to mention. This question
has been asked by Prof. Lakshamanna and
all other hon. Members. When Central
Government ‘has said that if they are anti--
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national, why they (State Government) are
wot acting upon? They are saying that,
‘Central Government has to act upon and
Wt arg -acting upon in our own capacity’.
[ want to ask a specific question if Subash
Ghising is anti-national, why has he teen
a0t arrested so far? Why has he been pot
takea to the custodoy so far? why has he
been kept outside even today? This ques-
tion was asked from Jyoti Basu in Press
Conference in Delhi by one Journaiist. On.
this issue, he replied, ‘this is an adminis-
trative issue and I will not discuss it in
public. What is the game behind il?
You have to wnderstand the political game
that is being played by them in Darjeeling
today. They are not arresiing Subash
Ghising because if Subhash Ghising is
arrested, the movement will cease. If the
movement continues, in the name of com-
bating the Gorkhaland agitation, it (State
Govt.) will continue to persecute innocent
people ae well as Congress (I) workers. 1
will give you one example to show
how  Congress (I)  worker are  be-
ing persecuted by them. On=
Chandra Roy, a Congress(I) worker and
female teacher. was sent to Malda to re-
ceive Bharat Sevak Samaj training. The
hon. Minister of Stats for Home, Mr.
Papigrahi, is also one of the patrons of
the Bharat Sevak Samai. After she came
back from training, her house was raided
bty the local police on the charge that she
was sent to Nepal to receive guerilla insur-
gency training. That lady could manage
to run away to avoid the police persecu-
tion, but her father was arrested and even
today he is languishing in jail. This is how
Congress(I) workers are being persecuted.
T weuld like to apeal to the hon, Home
Minister. .. ...

SHRI DIPEN GHOSH: He is acting as
an agent of the GNLF.

SHRI DEBA PRASAD RAY: ...to en-
sure one thing: let there be an independent
enquiry or a judicial enquiry to probe into
zf the incidents of killings, arrests and
police persecution in Darjeeling and Jal-
paiguri. Let the truth be unearthed. Let
the facts be revealed as to who is killing
whom, Let the truth be revealed. Second-
iy, T would like to urge upon the hon
Home Minister that if the State Govero-
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1.nem has failed to maintain law and order
in the State of West Bengal, why don’t you
harness article 355 of the Constitution and

take care of law and order in West Bengal?

SHRI DIPEN GHOSH: Now the
out of the bag.

cat is
SHRI DEBA PRASAD RAY:

' I don’t
vother about your jeering.

This is your
culture. You are revealing your own cul-
tare. This is how you behave. I am not
at all concerned about your jeering. This
reveals your basic character.

Finally, Sir, let the Central Government
take the initiative in asking the State Goy-
ernment  to  open a dialogue  with
subush Ghising to find a political solution
to the probiem. (Interruptionsy. You
bave created a Frankenstein. You have to
find out a solution, If you say that you
have failed, you ask the Central Govern-
ment to intervene. With these words, Sir,
I would conclude my speech and I thank
myself that T could survive their attack and
put forward my points.

SHRY NIRMAL CHATTERJEE: Sir, he
has called our attention and posed so
many questions to us. Don’t you think it
would be befitting that along with Mr.
Buta Singh, we are also called upon to
answer his questions?

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Not today. You can

take some other opportunity. Now, Mr.
Matio.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Mr. Vice-Chair-
man, Sir, Dinen Babu and others have
quofed chapter and verse from the state-
ments of Subash Ghising. And it is pot
to be wished away, as is sought to be dona.
The fact remains. . ..

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The hon. Minister for
Home Affairs wants to go for another
engagement. T would request you to con-
clude in a minute or two.

SHRI GHULAM RASOOL MATTO-
It is not so easy. If Subash Ghizing ncw

- on the 14th August says that he is not antl-
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mational and that he wants to seek a solu~
tion within the framework of the Indian
‘Constitution, it reminds me of a Bhindran-
wale that we have in Kashmir by the name
of Qazi Nissar. He indulged in
national activities early this year and later
when he went before the review commit-
tee of the court, he said, “I am a national-
ist. I want to have a solution within the
framework of the Indian Constitution.” So
this Subash Ghising affair ig not ap ordi-
nary affair, in my opinion. But I am em-
boldened by four statements made by the
honourable Home Minister. (1) Govern-

ment of India is opposed to the division of

West Bengal and has categorically rejected
the demand for a separate State of Gorkha-
land—this js the statement made by our
honourable Home Minister.” (2) Governt-
ment of West Bengal has proposed regional
autonomy for the Darjecling hills area and
an amendment of the Constitution for this
purpose. Government of India, however,
is not in favour of any amendment of
the Constitution. (3) Government also
cannot agree to the demand for abrogation
of the Indo-Nepalese Friendship Treaty of
1950. And (4) Government wished to
make it clear that violence has no place
in a democratic set-up. The GNLF is
gravely mistaken if it belicves that violent
confrontation will achieve its objective.

Under the circumstances the* position of
the Government of India is very clear; the
position of the Government of West Ben-
gal is also very clear. At the present mo-
ment as I find it, there is no meeting
ground between the Government of West
Bengal and Subash Ghising. So what is
the solution? ¥ would ask the honomable
Home Minister: When you have made
your position very clear by these four cate-
gorical statements and when you know ’ghe
position of the Government of West Bengal
which they have made very clear, what is
‘the solution? The solution lies in only
one w2y. Subash Ghising has wriiten a
letter to Sardar Bufa Singh receipt of
which he has acknowledged to him. T would
request the Home Minister to call him
over, and call representatives of the West
Bengal Government—the West Bengal Gov-
ernment has made clear its viewpoint and
the Governs ent of India also has made

anti- -
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clear its view point—and within the frame-
work of these clear stands some solution
should be found at New Delhi so that this
problem is solved. And he should do it as
early as possible otherwise, it is going to
turn very serious. ’

Another point was made by the Home
Minister which was also very emphatically
emphasised by the honourable Prime Min-
ister when my friends from the Opposition
were not here as they had walked out, that
it is not only GNLF who are resorting to
violent activities, the CPM workers alsa
are resorting to violent activities. 1 hume
bly submit that violence, whether from:
this end or from that end, is to be regret-
ted and has to be condemned, I would
appeal to my friends who have stood by us
on nary occasions, our CPM friends, that
thejr workers should not resort to taking
the law into their own hands but leave it
to the Government of the State to deal with
the GNLF extremists who are creating
trouble. I would request the Home Min-
ister to start the dialogue, to ~ start this
peace negotiation, so that this problem is
solved expeditiously.

SHRI V. GOPALSAMY: A mew ser-
mon from Srinagar.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Now T call the Home
Minister. After the reply of the Home
Minister there will be a statement by the
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~ honourable Minister, Shri H. K. L. Bhagat;

but no clarifications today, they will be
allowed tomorrow. The Statement is on
sugarcane prices.

'SHRI VIRENDRA VERMA: Let the
Food Minister make his statement tomor-
row.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): No, no. Immediately
after the Home Minister’s reply, the Food
Minister will make his statement and clari-
fications will be allowed tomorrow.

6.00 p.M,

o mEr fog : SwEwTERET &
QIS TH @ET ¥ U dgT & UEH
HEeT F g9 U g7 W G & 419
=t gf ) ==l & w5 ugd S AT
Tq TgEw ¥ Ty Sofera gu § 9HaE
oe Fan g v faad os ¥ AT
‘gEEn W AI-ATLFE @ & fF wEAAE
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F WL § 348 axqifas Mg fGur v
Qr & IR fag s fqar fe g=
T & RN fHgT @60 usAfas
gfseior & orst 3 Haw § aw fwar o

SHRI GURUDAS DAS GUPTA: Let
the honourable Minister speak in English.

SOME HON. MEMBERS: Why? (In-

terruptions).

SHRI GURUDAS DAS GUPTA : This

is my request.

wrgzetag . A R F agT Y
zq U A1 51T o0 waw 71 FiHewiv
fpar S NrT wa T S NA A I &
FFIT I AHT T A0 TE T8
z% 3@ Fg oo 1w qar & av
Faq (1090 37 F7 CFAT F A9 ©%
TN 77 AIR IEAT E 0 T AT
F WEB; TG q HANF Agr Foar o
TAF TICNR AT Y qEA § AT FAR
39 AT F F F FRA FAH F
FAT 1 TGEETT TG E gAY %r‘e-‘f '
g g m‘mvr%lqrra" €ETRTTE
T F AT FIE UITE 4 =7 7

. (=w=em)

UF AFEET T3¢ © Do T o Tqc
¥o & fazra

ot gzv g . F afwer
T, ToFioUFoFo HI BIT 1 T
T3 T Fegh s 22T o i
FART GULOTIT 3T T AT 2
W AgTEoA fATET 2eq waTE
QU 6 TG TIT AT ‘Fs’mm % .Fﬁ 35:‘%‘
AT, FZAILATAT F m’r CIEIES
¥ Aredem @ ol A1 § 98 FaR
Wi § 3T IR AR @r% )
FET s ¥ ag41 3% T & rcrrv‘frr'
T 0T g9l &, T o oo 6T
BT FL, AroTioREo FI mg HT,
gl ge W A9 AT oF AT
IO FIT FAT (AT E, L T Ay
anr B EF W< faare w3
AT IAFT T = % 43 gAAT AT
SIgar w1 oA § 1. (saam)

iy
P
Y
—f

i

Public Importance

" st sew fagry amEy (weT

| w3w) : fearse e w9

st g0 fag  FINAA W, 3EA
| fearze MeEw R AT AL L WS
} ygf 7gY 4, ¥ OF, 417 FEI 1. ..
- ()
SHRI DIPEN GHOSH: It is ridicul-
ous. (Interruptions).

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Please do not inter-
I rupt

* =Y getfag ¢ et 9% F gr aar
T q o WTo GEE HWAA JWA | WIG
¥Eq HgRT gl g !

? st gz faget arwim o fasrA

aer

%ﬁazrﬁwa ARl wa@&m
7g 9uw o4y fawe & 3T W AT
IAAT B, MATAATHY ¥ F@v. ..
(sm=ara)

SHRI V. GOPALSAMY: 1 studied it
and I stand by it. (/nferruptions).

oI T FT % & .. (sn=emA)

i
]
:
') ot =1 g« ¥ A1 o ouRe
‘ S 7 99 vgF a7 AT
WISE gUT 7 ara wise faww euv
gar ur 7
|
| .
] =} EE:"I f’i—«'g LTS FIEYE EY "‘
0 WO A T AT HIRAT g,
. (zmaam)

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Please do not inter-
rupt. The honourable Minister i3 not
yielding and it is not fair on your part tc
interrupt him. (Interruptions). Kindly
allow him to speak. -

SHRI B. SATYANARAYAN REDDY
(Andhra Pradesh): Sir, the issue on
which we walked out is quite different.
Bui the honourable Minister is interpreting

l it in another way. (Inferruptions).
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THE VICE-CHAIRMAN (SHRI G.
SWAMINAT_HAN):, That is quite differ-
The point is that he has got every
- right to make his statement. You can only
ask for clarifications and you can raisc a
point of order. But you cannot raise the
point that he is making a statement which
you do not like. I do not think senior
parliamentarians like you should do it
(Interruptions). He has got every right to
make a statement’'in which he believes.
Please let him speak.

ot q@v.fag : wrewAy, A At
AT ! Maraaray 5wt 5w fRar,
¥ UF-UF AI0 F AT AFT AHET,
§ u-uF ard FEA, A g A
F TFAT F FAL FI(LCAET FXE § -

SHRI V. GOPALSAMY;
..... (Interruptions) ...

I said if; I

st gz fag :  Siqw. Targ, 9
FIT Y AT ¥ qH F7 73} FU GFI
o (TEIEW) L ow T Y Q@R
¥ qH a1 g U gEd | geag
A=A g | TR qrse F<F 4
i FU TwET

o DA oW © T3 FEG TIAAS
&t ofrey {gafae teur, sa¥ f&a Far
FZT 9T, .. (@awne) . .,

THE VICE-CHAIRMAN (SHRI G.
- SWAMINATHAN): Order, please.

SHRI DIPEN GHOSH: Shall I quote
from that statement? What did you attci-
bute to Farooq Abdullah when you dis-
missed him?

SHRI BUTA SINGH : For 35 minutecs
you have had your say.

SHRI DIPEN GHOSH: Why does he
threaten that he will take one by one...
(Interruptions)

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The hon, Minister
listened quietly when you were speaking.

It is not fair on your part to interrupt

him like this. ]
SHRI DIPEN GHOSH: He cannot
~threaten.

l

|
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SHRI NIRMAL CHATTERJEE: Just a

few minutes back there was history. .. (In-
terruptions)
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SHRI DEBA PRASAD RAY: I can go
to your house and discuss history with you.

SHRI NIRMAL CHATTERJEE: He is
most welcome to my house.

SHRI DEBA PRASAD RAY: 1 have
read the history of your party I know
more than anybody else.

SHRI NIRMAL CHATTERJEE: Let
him come to my house. (Inferruptions)

SHRI BUTA SINGH: I crave your in-
dulgence. I am deliberately speaking in
Hindi, and I will continue in Hindi.

o 37 N g AT
F T | guEemd g ® g

~

faexi
|

" SHRI V. GOPALSAMY: Why are your
deliberately making your speech in Hindi?

SHRI BUTA SINGH : It is my gweet
will. Shri Dipen Ghosh said that I am

threatening. Y FZI—H TF-TF F7 A1
FAEL FEAr. .. That means, I am doing
my duty, If I do ngt name you, what
else am I required to do here?

&Y

-~

fedi |

=it g1 fag: ga-raqﬁaraa_r;. ..
(emaew) . . . wrd g A eTefA |
vz Eded § e #H swEaw  #
WY UF-UF [IAAE G55 & qrF
Fae IRl S afgee W faw &, A
sara g 1. .. (wwaw) e W A
FaT A Ay &, & fay 5w,
(sraew) . . @ T 1 TArEara 9
¥ meedaer &Y 4Td Tar & R
Wfear sz | § gaqr gT S
g ) WIwad UE g A =S
HTC AT @ &1 ey A1 77 €W
g A ww USEifEE w= oA, 9
TET F1, TRT WAL B QAT AR,
gark wieass § ug aiq Aw_ g
sfc fFgrams ug §, W @

fHaw W F wwq quwr
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EATU Fe9T HIX g &\ g, ga1q
TEATAT AL qFAT §, AW G i«

g gFar g | .(zuaam). ..

SHRI V. GOPALSAMY:: I stand by it
(Interruptions).

SHRI P. CHIDAMBARAM: Sir, I am
on a point of order. They cannot inter-
rupt like that. Do the CPM members in
this House have that right and others do
not have it? Cant they interrupt every
speech, every sentence? (lnterruptions)

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): I would inform the
hon, Members that inferruptions can be
allowed, but only within limits, It cannot
go on like this.

SHRI DIPEN GHOSH : What did he
say? He wanted the expression in Hindi.
He asked whether he could differentiate
between State and nationality in Hindi. e
wanied to know. There is one nationality
and one State. You expiain that in Hindi.

SHRI P. CHIDAMBARAM: If they
want an explanation, they should seek it
after the speech is over.

THE VICE-CHAIRMAN
SWAMINATHAN):

running commentary.

SHRI NIRMAL CHATTERJEE: It is
not fair.

SHRI P. CHIDAMBARAM :
decide that?

SHRI DIPEN GHOSH: Chairman
should decide that,

SHRI P. CHIDAMBARAM: You are
not addressing the Chair. Throughout the
day, you have been addressing us and not
the Chair. They have been using un-
parliamentary language.

SHRI DIPEN GHOSH: You have been

showing your sycophancy to the Prime
Minister.

(SHRI G.
You cannot have a

Who is to

SHRI P. CHIDAMBARAM: Sir, one
Member said that we are speaking non-
sense. Now he say ‘sycophancy’. We can
also unse the same language. He should
addrees the Chair. He should stand up
and address and not address while sitsing.

[ 13 NOV. 1988 ]
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SHRI VISHVIIT PRITHVUIT

SINGH (Maharashtra); Sir, I am on a
point of order.
=Y #1772 anf

3 & : 99 qga g,
ATT S TAIZT . .

. (smFgm) |

SHRI  VISHVIIT  PRITHVI!{
SINGH: zqf &, i & §9Isid g Al
UF i 7 T

Sir, the hon. Member, Mr. Dipen Ghosh,
misunderstood the hon. Minister ‘when the
latter said that he was going to reply tc
each and every one of the points. Wien
the Minister started his speech, he stariza
by saying that ho would reply to each oae
of the points made by the hon, Memier
and that he would name each Mem :r.
That was misunderstood by Mr. Dipen
Ghosh as a threat. He made a huge nuse
in the House. The proceedings were i.iier-
rupted for a long time. After all this con-
fusion was over, the hon, Minister zo ip
and clarified that that was what he .» ok
Mr. Dipen Ghosh said all right and sat
down. Immediately afterwards, he «o:in
started making a noise. There j» not oveli
one word of apology for interropuung this
House and for wasting the time of the
House. Again he is doing the same thing.
I would request you to ask Mr. Ghosh to
apologise to the House. .

THE VICE-CHAIRMAN (SHRI Q.
SWAMINATHAN): That is not a poist
of order. 1 have already requesied the
very senior Members here to allow the hofi
Minister to speak. The hon. Minister I8
saying that he will clarify the points tha?
have been raised. That is what he says.
He did not mean anything else. That is as
far as I understood it.

SHRI NIRMAL CHATTERJEE: Is
there any penalty for misusing the point o
order?

ot w Tag : Swwarers oY, ¥
APAT & TS T T F 0 0T
qrzee F fagr & X & @vT AH
IAFT AT 39 ¥ Ffaq FEATEREY
g oo e |4 T SR
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o

oY g fag) .
qay T3 @ §% qg W, 98
AFr €1z far 5 S gardy usaar
1 A97 &, I T BT 990 AH FQ
&) 9z 7@ E1 W OF UK IR
FIT A€ gIW U gl & I
ug & N QI N T ¥ qE FEA
qgry qar o aiqx ¥ fqg @F @
gl ge 4, =y N ) qeqaAiay §
FIX. 0 05 |IT FA7 FIA AZX 8§,
N JrAY &, gl 7Y fF gw I
fashig el s §, @ X fammw
afi v<7 § 99 o farmw Al I
- Z9 ar g faeqra fee 9 w9 7
Fi fagr 917 &1, FA fFAr 9@
CF1 Jeq@ F7 &) N fw fral
57 W @lisg 1 qFAT F 1 SaA
Faga g1 gHIr & AT AIWT Pqar
Eatr qF aix ¥ 5 S K agw
Zin fafesT g1 &7 1A 97 A7 {¥
YT A F TF AW FT IAL_fRar
a1 & ITHAE T 1A W fr
I A IF g wdi | IF I7A
Fgr af f& qETad 97 3947 fqarg
g3 Tear &g o qer, S Sigde
S gearast gzt Iw fRR 9w I
nfaga Q7 § ST 97 AT Hgar
ariaz A wifAT 9Ty g
FTHIT ¢ AT J AT SFAS AT qrg
iy § § waw 1 3T G AT
TGAT | AT B FHIT T&T 940 S
Tg o ¥ faard IA 9 A a9
wgar, wfeT 7 a3 w& Fg 05
T I o< fawrg g8 1 ST G EH
aY favarg X ® & W ugs fawarg
S GO A A LA L
us fafwag dT & 9T E AWM g¥
TF GCHIC TG T & IAH T H
freqre X@AT/ART | agi av gATY
Hgad S T &1 AT BIEIT
St Taq Gifwa gen fF [T Y A
da & feamt fasarg | oF AEOF
4T gk T ¥ 199 F AT AT
faar w1 @Y A THRHAT F T
Fir ek A A T, e e
g & fr 98 T go freare &t
gy g ¥e g FW g W
frmara TR FO@ LAl AT KT g
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segiA—-qar gt agar, o s
T AT 9dt H UF S odar
&1 5 gwre wifag feeq =g o
ST qrar aga q A foedy g
AT Tg Aar ger fag ¥ 9T W
HIEAIg fea1 & A f6F5T 7qg a7
JA1T & 1T gW W9 F agl gfaaq
AR, FAT FT T 1 HT TS AT,
qgEqt ¥ 99FT Sedad fwAr) agr
TIr SERI ) #F TEH F o§IT ¥
. I
FIRY 4T FF | Ig O FEE. FA
FIAE AG AR FAT, Afwa & zrg
FAedardy F @rg Fg goar g &
agzqur AR P wm A &
wrd W geArs gt ¥\ IfFT qraaE
gzen 39 &1 fawarg w30, A A
#r fagaty adl FLar I8 1 AR T
gFrT qaFd & fod T s s
Frarqaew qeay Fard & dar fear
St owgr @ fauq sidg o & Ay
ag sy T & Aq@r g w wlEw
AT AT & 940 g IAFT T340
famrs &T 9 FC T M 9T
et gz £T vdAFma Sq A1) 4Gy
TF AIST P aFAr AU AL F:E
HFer gl F gHAT |

og H gedi & M mar )
(saaem) & H;rawr A9 AS & w@r
g 7 wre w4 a9 | g

SHRI DIPEN GHOSH: The ‘Times of -
India’ has published an editorial. You cam
comment on it. It is an editorial. It was
after your reply in the Lok Sabha.

st @1 Tag: agi gwear & 9v-
gurafy o HY "Iqd qATA QW F N
I T A FITAIT 9T WE N o
Fogw fafga T & T § & gE@TET
FAF TR EIg v T fawarg Ay

.Y T EWMT .

SHRI DIPEN GHOSH : This is an edit-
orial comment.

SHRI BUTA SINGH: Is that so holy
for you?

SHRI DIPEN GHOSH: Not holy, But
you can comment on what be has said.
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SHRI BUTA SINGH: Why should I?

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN)- Please continue.

st @ev fag - wremee, oftww
I ATW F USE H 1980 W TH
qNET FAT fRAFr A7 T TR@r FAAT
fHaRET W 1T ATH F AFL AR
Faz? dar fear st w@r 3 & a3 A
UZ YA 1 Y HRIEE, 1980 W AY
& TET AT AT IAY A4 0 0L
RIsAFEH F1 FARIRA FI7T BIATATI
SAP TR U S T FET § O & GFAT & ¢

“The creation of Gorkhaland, a sepa-
rate State within the Union of India; and
(b) abrogation of the Indo-Nepal
Friendship Treaty of 1950.”

A argge @ F f5 1980 W am
®T AT AT, 1980 & AT
1983 TF gHIX #&T HA S AT
F@E FTIFI? AR agl F qiwe, Gy
F A 39 F Aifew gt farA
wra a% By § Aifew s € faar
T G T I IR WIAT waA™
forg FT wgard ¥ wwarar, 9
9 GWETAT |\ I §EG 4g UK
fatig 7€ g=r #HiT =® AR g
% fmrg w€Y @ AT T Swwr agy
gt | fET ®T gur fF 1983 (Tw-
W) ar fee =rrr| xr g g g
& qqr A7 fx g€ Ew@T Fgl gar
g T T IS fa-sm T wE?

QT qfF=Tw T FT TEHTL T I T

2 AF AR W A F g
oo |

&t weer  fagd awy @ 3
@ AT 97 1983 & ?

st gzt fag : [@ SomwmeRd 9,
1983 § T® HTST F WU T UF
HAREH @ fFm AqT F a7 T
I oFEN oag g fF o@E &y
IR 91 99 97 9Rg AR
I F g § | gEfag gwY

[ 13 NOV. 19881

L X
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IEr UF o9 fomr A Gw @
& IgE Siafaty  GSt T qer
Tt FT Aiv T WAl FT 115
W a5 Swm e fE
IR AeEr avg T gRERI ¥
fazd foedt siif @g = @9 @y
qg wgET o AET 1 EH OF
qay o faawer a@ @ 2 R
S ¥ TX WEN 3 T FEAE
FAY & qrR TR F OIS A
TERT FTFE AT O@T HET AR
wmn wei fF ogmwr Aqus

JNS GIHT F zmwzgrg“r
wF W wrwmr oar wEr g0 &
TH AT ATET g ¥ FqE FTAAT
AT § % 91 Fo A AT EXAIC
I fgmr Fg ofrwdy ST I
& mgdw mT gowt @ fm
Iy uwfaw @ ferr @y
awFr  fRE S g woafw g ?
15 7@ %0 wafg ¥ go W Al
g Wk T 7y ¥ e
I gAes Ame Fv fe,
TAET WET 9T & weel T,
grawe A AwEgT wert ¥ fwr
fFas T& m%sﬁaﬁﬁgﬁn
ol wY a0

TURY AT T ma'rﬁavﬁﬁs
gmR St wiaftF WA §  SFWY
g W1 wrA & wiawde &,
qgd & qHwEel & SHH gaET
gy ) AT T TETT HY AT
TG BT W & | HEET qeeE ¥
EA = ¥ e ¥ oam fag
q IFT g AT A1 ArgATE AfRA
EF ITT T AT AgEN
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1983 & 1986 g% &N
g, T FgEr Afemw agt oy
Wﬁqﬁ%@ﬁ?ﬁ g g
qATE 1986 H |1 UF @ qg W
qer afFw ¥ wred TER F g
afew Y, foar Grad zewr oo
P AR § wwre?, dNF 9|
T 1983 ¥ 1986 TF TV
T I AG wE R agy #rE
AT g1, d 9 W9 ST
®! ® ogEw ®? 8 wiA av
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w1 fazdr fadt Sud feaRes,
gaadifTe wadT SamTMar) o
S qY AT I QA I
T gfad & farr g Stga
¥ 22 IS 1986 FISY qa far
I8 WY 9AEr Ao AmAT A

TE 31 @S, # a ¥ oqE

75 ¥ e foar Wi 9w
gixfafr sarr A Y FA 0 FA0
3@ q@ Iv fag wwAr A ¥
fag Aqfewar § f
g ¥ fag #v q aw T ?
1987 #. sART AT § &7
A I FF FA AMRT )
qEAAL, AL q@ qAT A & A
T & 98 =ifgy, awg wx &
arfrr feww W@ ar g9 §x
qeqiwt  faar  av ofw Faea
TR ¥ w1 w1 S F 9EA

FedxT @ fRu . E@rEEr S
TNt F frarewr ¥ fro F 0 T
qr S grArt fasmd ww T,
TR AT gy AR Tz ¥ wrady
gz Iqy N F R g T Sy
wid g ® @ wEe W
goeftieay  gar & Sud  faam
AR ¥ o o fraar & ad g
aft qF dq ¥ AFIIEY qrEf v
T @ S W g TRww
#= ¥ sz gwd aEf Fr gIew
Fgr A0 TETAVAZAA o &, IV

| ¥ & & 1 & 399 &1 9@
A #C QG § | AeFHAR wE F
Aa 1 A g &F w1, [N Fr
HHITAT FLB 3@ « {5 geedyadae

EFEY

gftr | zad wifez
qar & & Aoy S FEIEr # 93
@A ST €, ads frursTs
! fF ¥ IA@E 9T TAT@ I
srad fag qfes @ AT & 1 WA
@rar 7 9 T T Fr TR,
#1€ qar =reT Arfeq St AT g9
g3 ¥ aAer FF | 4I¥ HSWr qYer

fadtr sy Mieards | 319 B}

1986 U

LY
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wer g W X g7 qam fear R
7z o wuefaddfr ¥ oae wrew
TLRME F AT I A0 TN T FHT
N WfEw € | (aFmA)
frrz g1 iftg @ 3@y & qarfes
qar Helt St afemdy durer sy E 0
TF ¥ AT TGS A g AR g@r
T X foar 5 gw Far w¢ av3 d,
TR OF F D A7 qTT FLPRA
Al I A, gAY & A gAr |
A AR TTT Gy SfF ot q37 T ey
Igiv i ag st ¥ war fw
[T LA ARS FAY Sy 1 AW
TN & | AW wY w73 frwvad
g @R qadr maay fafswe &, s

 q@ET & @y dfrd | X qEw, gy

FFEAL AT A ArHW 1 FT7 wT @&
93 & & @l FF Favar ¥ 33 FT
FET 1| 3@F AT qadgady ot @t
gFAqTE IAC ATFEQ v, SAvher arg S ¥
fear st 97 fam faw fa g7 947 S
FAFRAT TT A | F ATAT IrAG W 70
FHIT E | 98 aryy g 93 qAR,
198639 I SFA g fo v
FAR ATLT IR F A3 71 &, IR
REFFRY & TT AT AFLT A A T
AZF I I3 T RAACFLT | 9 T w0
g IR T3 FL QU AT | TI7T FAT Y
T foedt wepg Ay AR B AT
fear fir forg forw & qrg ez FTAF
NFFe &F 92 § frdy s ¥ FAM
a8 gg ¥ SAm FAIL TR A Afw
Y AT | AT I AR FAFd g
IaFC AT faaew aqr FT A AT
FAFAT A SC T, 70 I3 FT TaOx B
FEATFLX ACAT | AT AT AT AR

- Ta-faa an A A ¥ G a9

F@ FLI Y, 97 7 AT pry W
684 FOZI F FrA IA FAwrd o afexdr

a0 ¥ 5F 737 3 A0 fFTF FIe ARARK

c gz atgT R AR @y g 77 ¥

UF F37 A0 IEA(, X FAFAT AW
afpT a3t SFT e @y € B A
AT 92T 9T LI T AT AFIEY
HIFR A AT ¥ oA war 5 &
greaiafar T3 a1 1 aEl X Fr
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gerAm fear w1 IH gAR fwar
T AT AT FH AN AT | ATA TR
g1 (T 9y aRe Ry 3w
Fi W ITAT B, TF 0T FT TAT TIL-
X & fFAraar Oy 1 20 AR Fofeat
fawrlt oAy | ZW 9 FEY ATV OF
gavian, @ dadsw 1w o fafreee
T A 6 FARIA S47F7 F A& 10
dMtew 37 arfs g7 we @ifwy
AR {9 TrgHem WY
%aw?ruﬁrrfraafsr@sﬂ TEr g%
ot 5 trarﬁrﬁ ¥ aT¥ 3 I G
Ty o 7EE tr*%r s g7 IS
AT F AT f'q'arrw: FT T,
Fo fadx F @FY, qAam fAse
aFY, aert & F5 T F A
a3 LW A (A Ty, qa:ag?rarﬁ
TEAEY a:“f i fry 9 gt F 8-
a2 97 &, qWrAe 93 § A4 q39A3
aa, faaer 8§ 5w 2gr g, A7 ™
Tz S @ArMTaT § IAS a9 ag
%@f ey foasT ¥ fs FOXE
gg Zfew ¥, w=law &, wse m‘ﬁ'
{fﬁ’\‘ﬂ ¥ fasEr 1 - AR
¥ ¥ gfwgr:s awdor 78 F a3
ﬁmr?f T qifF g7 AT FAFAT X IT
TAaf str gL I 3@E O 3T
m@r T e avar, a3 § AT HI
®FA  IITAT AT, iiar‘rrrsrmw EETEC 1]
) T ITTF {12 3 AL FEF 5 q4v7 gy
vﬁ%qaﬁargaxr'@%w%smwéé
JART Iegiv geranr Prar 1 9w IR
"%Wﬁ‘ﬂ?@ﬁﬁﬁﬁﬁﬁ@?@ﬁ
MW A AT, TSI 1T, TATH FA
Y Y 59 FET §, I gfE=T A F
faw st & fag oY F37 Iy 3T
AN 99T A fF SR Arar s ag @
JEET AT TAT, TT ¥ I 9F AT
|91 g1 SeW, qR FFaT § SHHl
HEIT G AT 4 ANAC 27 goAv
FIAT Toor FY ST AN F fo T faar
A a1, St oI ST A GTHT AT
9% FA & fag o, 3w f9aga
IQrex FT ogATE GFAN 1 MRGTAE
F I I AT F 75 971 a9 99
gt § 74¥ 91 | qgTA AAY S A HIT

[13 NOV. 1986 ]
oo Public Imporiance

Matter of Urgent ' 208

e ga ar 2z fawre st & fag og
ZTE | TZ T T AAT FLH FT AA 4
AfET @R A w0 qEw &
TF TEEA, TH 937 99 fFAE ©
I F wrr & 1 |y e fag
WL AW NT FIX & & AT ARy
qifafzRET F11 § 1 %ffm ¥ qwar
AR IR ar{?r% (zraza) 1

ITAATSTL ST, 77 93 T T 919
FIAIIUIF T3 frrcrsr?ﬁq'?u 1986
¥ oy =g fZex § 3afag dar v fear
I R 33t =Y S T arY Tl @ 7R
TTRIT 2, ?sr%' Trg 3T w15 farg adf
REAACE | IAF IF TAFAT A A ¥
faq 7§ faeg A wg mr &\ @S
TAA A qIA @I FT fRAr ;4
ag w31 A F Fp wAw qrdl gwar
TATNA JY AAAT AR F 1 FAR
AT 73Eq S A qIR A A
T AT FT FIT A qAW A
qag faor 2 0 F ad agar 5
T 999 97 39 v ¥ fyax  fauw
SR AT AR AT F AAATAT )
qqaa’ﬂraaisrgnw%m
a:rﬁsrmwaﬁsﬁ#qaﬁarnrm
qreaeT faar & ﬁargrrrf%f‘aifaﬂ
T F JIET W IJIRIA F 9™
@1 & =g fr Ay sg 9wy
A ¥ gAT Al 39 g7 faA
F]a 1 & gaam § 5 wae g@w
T AR AT fHerwfzedt w3 )
faady 1 garA WA Y ¥ Hgr—
T IW AR AT T A | IREA

FE—

“We have national umity to think of.
Therefore, 1 earnestly appeal to the
CPI(M) to give up their shortsighted
political strategy, My party is prepared
to work with them to solve the prob-
lem. My party will not make it a8
clection issue. Will they reciprocate?
Will it stop using it as an election plankg
in fact, its sole election plank?”

This is the offer.

g wema FWE WA & )
oT ¥ § FF TTA FAY S T A4
garT a@‘ fagr 1 w7 gAY gAY
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e

[ gz fg] .

A T@EFT 7 FATEA | g R0 AT

rfew, T 9T @fy . .. (waaw) |

* W @67 9w W9 I 1984
YT g fooifeqaa & ark &

qum:a%l AN

it 721 fag : Y T A S S
AR AT w-F0A | AOF A I H
ﬁm %ﬁ%m,g}%f@mﬁ ar
for A, =ma ey B forr w@wy
/IR FAAITE HITY Qo o Tio Fio
F a0 | wig g S | Ay e
&A1 HAAR § o St sSgre Hqelr oY 7
wel fF 39 ww &7 wreAfe & e
N | T famge i a1 q98@
wwew ey | qer W o ¥ W
e T i fir o Y O &

s

T & A qy {6 FAT ST E )

The very serious incidents in the recent
weeks have been:

On October 3, in Pul Bazar area, Darjes-
fing district, CPM supporters attacked two
‘GNLF supporters with khukries and spears,
killing one of them on the spot and seri-
Busly injuring the other. On October 19,
a GNLF mob of 3000, attacked block No.
13 of Margaret tea gardens, Kurseong,
after giving an ultimatum of two hours to
the CPM supporters 1o surrendered to the
GNLF. CPM supporters fled away and
(}NLF supporters burnt down 25 houses.

1

matter cf Urgene
Public Importance
Now on October 26, two CPM leaders
were killed and their bodies taken away by
the GNLF supporters. On QOctober. 29, in

300

" a clash at Lodham, police’ station  Pul

Bazar, one GNLF supporter was shot dead.
by CPM workers. Four houses of GNLF
supporters were also set on fire. " On
October 29, 10 houses belonging to ..the:
Congress(I) workers were set on fire aad
2 GNLF supporters sustained serious in-
juries at the hands of the armed CPM sup-
porters. On October 30, 40 houses be-
longing to the CPM workers ‘were burnt
by the GNLF and an analysis of wvarious.
incidents indicate that more GNLF, sup-
porters were killed and as against 138
houses of CPM supporters destroyed, mar-
ginally smaller number of 127 houses of
GNLF supporters were attacked. Tis a -
very seridus thing. The pattern of violence-
suggests that while CPM snopporters  are
normally armed only with the conven-
tional weapons like khukris. This. is.the

tyye of sxtuatlgi:.

SHRI DIPEN GHOSH: Will the Home:
Minister say whose report it is? Is it =
newspaper report or your intelligence ro-
port?

SHRI BUTA SINGH: 7T have gives
the names of places and police stativns:

SHRI DIPEN GHOSH: Who has fed
you with this type of report?

o azy fog: SwEwTeRsw &, @
AITHY AF AT QI T ATGATE. . .
(zama)

SHRI ATAL BIHARI VAJPAYEE: Oa
a point of order.. The House is entitled to-
know whether this report has been rece-

ived from the State Government or from:
the sources of the Central Government.

SHRI GURUDAS DAS GUPTA: Whes
he is quoting the satement he must dis-
close the source, '

THE VICE-CHAIRMAN (SHRI G. .
SWAMINATHAN) : He is not quoting.

SHRI DIPEN GHOSH: I would aot
mind if it is his own version, But if he
is qucting some report, he must discloge
the source. v :
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THE VICE-CHAIRMAN (SHR] G.
" SWAMINATHAN) : Let me inform the
Members that when a statement is made
by an hon. Member, whether it is quoted
by the hon. Minister or an hon. Member,
he takes responsibility for the statement.
Here it is the Home Minister’s statement.
(Interruptions). There is no necessity.
SHR! ALADI ARUNA glias V. AR-
UNCHALAM) : Ts it the statement of
the hon. Minister or the information av-
allable with the Government of India?

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN) : There is no necessity.

o TWo AT : qgrraﬁ Sy
S 38 Far fear @ a8 oA AU
AW 2 AT IF T F wie frar
3, T2 TTEHUR TG WET At AT &
1fET 1
THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN) : 7 will only tell you
the Parliamentary procedure. When you
are being given an information by the
Minister. it is not necessary to say from
where he got this information. (Interrup-
tions), There is no necessity.

SHRI V. GOPALSAMY: Let the Min-
ister say like that,

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN) : The source need not
be divulged by the Member.

SHRI DIPEN GHOSH : He is divulging
the entire record.

PROF C. LAKSHMANNA : He is a
responsible Home Minister.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN) : T may tell you the
procedure. Please keep quiet. If you are
a Member and you are quoting something
nobody can ask you from which source
vou have got it. As a Member there is
nc necessity. .. Please T will tell you the
procedure. When the hon. Minister is
making a statement, you need not ask him
from which source you have got 1t. The
only point you can ask him or whosver
makes a statement is whether he is respon-
sible to the Statement and the hon’ble Min-
ister should take responsibility for his
statement. That is all we can ask. Whetherr
divolge the source or not to divulge the
source ig the discretion of the hon. Minis-
ter.
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SHRI DIPEN GHOSH : May I quote
the rules?
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SHRI M. S. GURUPADASWAMY :
Just now the Home Ministe; hag said when
quotations were taken from the papers;
“Don’t depend upon the papers”. And he
is quoting the sources from which they
collected. Now he does not tell us from
which source he is giving the information
—whether from his own sources or. . .

SHRy DIPEN GHOSH : Sir, may & -
quote the rule? You please go through
Rule 249. Shall T quote?

- “If a Minpister quotes in the Council
a despatch or other State Paper which
has not been presented to the Council,
he shall lay the relevant paper on the
Table:

Provided that this rule shall not apply
to any document which are stated by
the Minister to be of such a nature that
their production would be inconsistent
with public interest:

Providel further that where a Minister
gives in his own words a summary or
gist of such despatch or State Paper it
shall not be necessary to lay the rele-
vant papers on the Table.”

Now he is not giving a gist; he has
quoted in full. He has quoted in full all
the report. And he says it is a  report.
Naturally he has to lay it on the Table.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN : Tt ig very clear I
will tell you. The hon. Minister is = not
quoting from any document, He is making
a statement.

SHRI BUTA SINGH : These are my
own notes.
THE VICE-CHAIRMAN (SHRI G.

SWAMINATHAN) : And if he is making
a statement.....-

SHRI ATAL BIHARI VAJPAYEE
Hon'ble Minister is not expressing any
opinion, :

SHRT BUTA SINGH : T am not.

SHRI ATAL BIHARI VAJPAYEE : He
has come out with certain facts. He has
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[Shri Atal Bibari Vajpayeel
mentioned names, places and dates. He
bhas referred to both the parties. The
House is entitled to know whether he
has received this information from the

State Government or from the agencies

of the Central Government, He may reply
and say so.

THE VICE-CHAIRMAN
SWAMINATHAN) : If the hon. Minister
wants, he can give. If the hon. Minister
says he cannot give, nobody can force
him to give.

SHRI ATAL BIHARI VAJPAYEE: 1

Supposing we say these facts are conco-
cted.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Tomorrow you ‘can
take it up, He should be responsible for
the statement, You have got every right
to raise a matter of privilege. It is upto
the Minister to say whether it is only a
statement. He can say that. You can take
it up tomorrow. He is responsible for the
statement. He is not quoting. He says,
“I am making a statement.”
SHRI M. S. GURUPADASWAMY:
Can we say they are all fabricated.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): You can say anything
you like,

. SHRI DIPEN GHOSH : From where he
is quoting. You try to understand, Mr.
Vice-Chairman. The question’is that ini-
tially he stated that we must reply upon
the Home Minister, not on other sources.

THE VICE-CHAIRMAN
SWAMINATHAN):

(SHR1 G.
That is. a statement.

SHRI DIPEN GHOSH; Naturally when
the Hcme Minister dishes out certair facts,
we are asking him only to let us know
whether those facts he has received from
the State Government or through his own
agencies. He need not mention the agency
also.

THE VICE-CHAIRMAN

yeply. ‘Yon have got every right to ask,
It is for hiw to reply.

(SHRI G.

(SHRI G.
SWAMINATHAN) : It is upto him to

"the House, That is the rule which

Matter of Urgent
Public Importance

SHRI H. K. L. BHAGAT : Sir, T am
trying to catch your eyes. What provision
he has quoted makes it clear. He is not.
quoting-from any document or any paper.
Please wait. .. Bear with me. That is not
proper. There should be some limit, I
never interfered and I have not interfered
like what you were doing. Hear me for a
minute. He is making certain observations
based on the information which he was.
Vajpayeeji is a very seasoned man; he:
knows the rules. If he is quoting from
a particular document as such, then you
could have said, lay it on the Table of
you.
were quoting rule 249, Obviously, the
proviso itself says so. So, what you are
saying is not applicable at all. I do not
want to go into the facts, It is for the
Home Minister to say that. These cases
that there have been clashes between this
party worker and that party worker,
these party workers were killed, GNLF
killed, CPI(M) killeq all these had app-
eared in all the newspapers in the coun-
try... (Interruptions)...
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SHRI DIPEN GHOSH : Then you de-
pend upon newspapers. You say it. ....
(Interruptions) ... If he says that it is.
from the newspapers, we will be satisfied.
(Interruptions) . ... : :

PROF, C. LAKSHMANNA : Whether
they are based upon the statement of the:
State Government or your Own reports
or the newspapers, from which source he
is quoting this I would like to know.

SHRI NIRMAL CHATERJEE : I am
on a point of order.

SHRI H. K. L. BHAGAT : See
proviso to rule 249, Sir.

the -

SHR, TNIRMAL. CHATTERIEE : Sir, 2
few minutes ago the Home Minister did
say that it is not always safe to depend’
on newspaper reports.... (Interruptions).

‘ THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN) : Let him say that.

SHRI NIRMAIL CHATERJEE: Sir, E
am on a point of order. Sir, would yow
kindly be seated so that I can raise it?
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Right now the Minister for Parliament-
sary Affairs says that all these reports are
‘based on newspaper reports.

SHRj] H. K. L. BHAGAT : He has not
said anything about it. The proviso to
tule 249 js clear .... (Interruptions)....

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN) : If the honourable
Minister says they are from newspape:r re-
ports, then you seek your clarifications, He
has not said it. Allow him to make bhis
statement. Let him say what he wants to
say.

st @z Tag : Swareaer S, 30T
Ty TN A qfaT g 35 ag e fr
T 1 FFaT gaR A A& AT
& AE =rea g ) WY & AT YA
Tgy 2, orfar aw gamT IRy &
FA AT F. .. (swEe)

st O O @ FTTHY HIAT . . .
(=m3ama)

* ot gz fag ¢ A AT qg A Av
g frost ®owlt wEwr &, g
qeT G & qF Iy
F AT T & 1 At 3o fag gar
g fF St qruaT g At St ¥
Fgl AT awr 7w 7wd T H
g f g T qFEar #Raw
A W E HoTHUTAURo  HIT
Hrofroqo FT .. (mFEm)

AT A R TJWTT AT T TF
woe G w7 faar fR w &F e
w1 ghme @ f@ s o SR
gam frar g oo § arodtonmdo
gl & & gHREar a3 0

g ag gfEwwr aE g o
o fafiges 27 & . . | (s4Eww)

SHRI GURUDAS DAS GUPTA : I
never said that people all over the coun~
try should be given arms; I never said
it. T said, when a person is attacked, he
will have the right to defend himself, Since
we are being attacked in Punjab, we have
the right to defend ourselves even with
arms. Since our comrades belonging to
the CPI(M) are attacked in Darjeeling,

[ 13 NOV. 1986 ]

Matter of Urgent 396
Public Importance

they will have the right to protect their.
lives, if necessary with arms.

ot q= Tag : AT Iowars a9
S, g dfaars # S Qar wraar
T 3 frgn ariM ez 28 fr ag
ghrare Sa1 3 mwwfadt w1 Hie
STt 3w A SaE-qAd qY, IFwr
AHTTAT F | A 6T awwr ¥ 70
T T, HAAWT N FAT AEW
g? ... (=aum)

PROF, C. LAKSHMANNA : Point of
order. .. (Interruptions). ..

SHRI V. GOPALSAMY: Then we can
carry pistols and revolvers.

«.. (Interruptions) . ..

PROF. C. LAKSHMANNA: Sir, a
very very pertinent point has been raised.
I am on a point of order.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN) : What is the point of
order?

PROF. C. LAKSHMANNA: If you
permit me, then I will say. Just now the
Home Minister said that within the Cons-
titution there is no provision for giving
this facility of arming oneself. As far as
that is concerned, he is himself in self-
defence. Is the Home Minister aware of
such a statement being made by anybody
else who is very important? If so, what
were the steps taken by .the Home Miunis-
ter?

SHRI P. CHIDARBRAM : There is
no point of order... (Interruptions). .-
Prof. Lakshmanna does not know what a
point of order.
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BT | oo @EgA e 9m@oay
g THE &% miafg wEr & [afew
T ART FITHT AT g &7 av
g F A, WY a7 g woAgd
Hqrad, § a1 AmFar g, gafag s
W NWOF] AT Ag QG g ar
gaT & Ry T &1 g 7a afeg
A agq AT 1T F 0 g A1 v
g7 afwg, WY ol e A
fred arear | ST & @ agd
T §, T AT § WX FH &
& gAY SART a9 g, F wTAT &
fF arowr Fmiaty § 9gr F adEi
Y AT AT & A . . (xEue)
... FAE, F ... (Eaw). . .
Wiy § A9 gAY FE ¥} o
T HIT AT TR HAEY ghaard a%
sax W E ) @ @ wwhie g, W
M FYTT /AT ST T ST /ST TF
UL &Y CHFAT AT T FT  r@eedr
F A Y ST AT gNT G,
IFFT FT AT, AT, AT A FH
FF B, AR ATAL, wAfq ag ST
UF FgT g Afaaar gEw §, 9 Sah
IR BRE-B1 I@R FISFT UL &
e FT ADL TR AT e
@ EFE QU faware &

o 97 9 MUR 3¥ gAE
T IET TE AT, .. '

fy A Tag : 97 wreER, #A
HT I ST A AT FO A
%§ & ST I AGAT | IR T
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o mw fagTdy arqd) A

' o qzv fag ¥ ITHT a9 A%
' ot S f@grdY artwdyy - AT
agRa amare, #fww Tl & fF
& ¥ TgT ¥B TeaE) dar g |

SHRI M. S. GURUPADASWAMY: 1

pointed out the programme of action given

| ST EEN FE, SEFET AT IFT 4T
| TR LW gET W@y gY OF

T AR AT FT AHT ATY AT
Iaﬁa’mfawta%rrrqir,eﬁa’q
] Tt FT TG AT AT Y, ITET A

g {7 IFT T AT TAHT WY
bommar wREr e agr 9T e
| 9EH g fEadr Wi sme s,
freEY WY W /Y &, W1 S¥ T
F w383 AW ¥, § T @
fFg 1 & ar gx wg-sEwT 9%
star g 1 afk & sew g, A s
o WEl SR 9T WIET FHFT QT FT
i FifSg 1 geETE )

SHRI M. S. GURUPADASWAMY: The
new Congressman.

SHRI ATAL BIHARI VAJPAYEE- 1}
want a very small clarification from the
hon. Home Minister. Sir, the State Gov- .
ernment is in favour of granting regional
autonomy to Darjeeling and  adjoining-
areas, but the Central Government
rejected this- proposal. At the same time,
the Central Government complaints that:
economic development has been very tardy
: in that region. I should like to know why
( the Government is opposed to the granting
of regional autonomy.

; ot gy fag ¢ Srawsd S,
D g g B oamrl ot 7 Qe
Izran, faasr o

has
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qF qomw @EEE w1 g adt

T | e ¥ osRe Ak wr

- W AIg W T, .. (|ame) ...

ﬂﬁl’q T AT faded
wWE S -zﬁﬁragwﬁ & 7T ggmr wAr
SUE] Wrag & ¢
I am just trying to reflect how to glve
the local communities all over India a real
sense of participation in the matfers that
concern them, matters of development of
social and economic growth, matters of
-adminstrative structure, jg something we
“have to consider dlspassmnately above the
~din of party patterns.” .

g & IFHT aneqd, Gr‘r qIT

. ggrHEY Y 3 Fg M ¥ ozawy
fBT & grar =gar o oww S

AT YR FT AR § AN g%

F amm ¥ o o owr , A T

& @ a— _

Nobody should take law in his . own
hands. In this regard greater responsibility
lies with the ruling party, i.e., the CPI(M)
in West Bengal. The State Government
should not abdicate its responsibility to
maintain the law and order. Both sides
have indulged in violence. All of us must

condemn them. Secondly, I must
7.00 P.M. go on record to repeat what the

hon. Prime Minister has said that
we will not give any quarter to any hostile
force outside or within the country who
may fry to exploit the situation.

Thirdly, we will not agree to the divi-
sion of West Bengal nor we will accept
any move towards weakening of mnational
unity through the regional autonomy by

amending the Constiution, These are the
basic - issues.
SHRI . V. GOPALSAMY: For what

reason?

SHRI ATAL BIHARI - VAJPAYEE:
Why Constitution cannot be amended to
grant regional automomy?

SHRI V. GOPALSAMY: You come out
with an explanation.

SHRI A'_I'AL BIHARI VAJPAYEE:
Sir, the House should be taken into con-
fidence-nnd we would like to be educated

f=d amlinhtanad, . Vo

ke
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SHRI V. GOPALSAMY: What prevenss
you to amend the Constitution.

SHRI ATAL BIHARI VAJPAYEE:
The Government is ready to give regional

autonomy, but if it requires amendment of

the Constitution, why the Government

should not do that? N
SHRI V. GOPALSAMY: The Govern-

ment is very much confused on this point.
.. (Interruptions).

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Now, I would re-
quest Shri H. K, L. Bhagat to make a
statement.

STATEMENT BY MINISTER

III. Re statutory minimum price of
sugarcane for 1987-88,

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES (SHRI
H. K.'L. BHAGAT): Sir, the Central
Government fixes the statutory minimum
price of sugarcane payable by the sugar
factories for each season, under the Su-
garcane (Control) Order, 1966. Upto the
season 1985-86, the cane price was being
fixed at the commencement of the crushing
season. However, while fixing the prices

for 1985-86 in November, 1985, the Gov~.

ernment had .also announced that the
statutory minimum price of  sugarcanc
payable during the season 1986-87 (Ist

"October 1986 to 30th September, 1987)

would be Rs. 17.00 per quintal linked to

‘8.5 per cent recovery with proportionate

premium for higher recoveries. This prac-
tice of announcing the cane price a year
in advance is intended to enable the came
growers to know the minimum price that
they would be getting for their produce.

Continuing this practice,- which was star-

ted last -yéar, the Government have deci-
ded that, for the next season, 1987-88
(beginning from Ist October 1987), the
statutory minimum price for sugarcane
would be fixed at the basic level of Rs.
18.00 per quintal linked to a recovery of

‘8. 5 per cent with proportionate premmm

for higher recoveries. This matks an ins
crease of Re. 1 per quintal over the
price fixed for 1986-87. i

o



